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Mr. P.N. Jatti, Counsel for the applicant. 
:Mr. C.B. Shanna, Counsel for the respondent No. 3 ·(Caveator). 

Learned counsel for the applicant submits that he does not 
want to press this OA at this stage and wants to file a substantive 
OA. 

In view of the submissions made by the learned counsel 
for the applicant, applicant is pemtitted to withdraw this OA with 
liberty reserved to bim to file a fresh OA. The OA is disposed of 
accor _ingly. 
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